
LCA-I/298/86(Juvenile Justice)             High Court of Karnataka, 
                                  Bangalore, 
                            Dated: 21.02.2014 
 

GENERAL CIRCULAR  No.   3 /2014 

 

 

{{Sub :  Appointment of I Addl/Addl District Judges, as Visitor to visit  
Observation / Children’s Homes in the District.–  regarding. 

 

* * * * * * * 
 

 

 In the light of the above all the Principal District Judges in the 

State are hereby directed to take steps for appointing I Addl / Addl 

District Judges working in their Unit as Visitor to visit Observation / 

Children’s Homes in the District, (wherever Observation /Children’s 

Homes are situated) once in a month to ensure/monitor the strict 

implementation and responsibilities of Child Welfare Committee’s and 

Juvenile Justice Boards under the Juvenile Justice (Care and Protection 

of Children) Act 2000 and to submit the report to Hon’ble High Court 

with a copy to Member Secretary, Karnataka State Legal Services 

Authority on or before 10th of every month. 

 

    BY ORDER OF THE HON’BLE CHIEF JUSTICE, 

 

 

           Sd/- 
             (B.A.PATIL)    

 REGISTRAR GENERAL 

 

 

 

 

 



  

To 

1. All the Prl. District & Sessions Judges’ in the State/Prl City Civil & 
Sessions Judge, Bangalore City/Chief Judge, Small Causes Court, 
Bangalore - for circulation amongst to all the Judicial Officers 
working in their Unit, including Family Courts, Labour Courts and 
Industrial Tribunals. 

 
2. The Director, Karnataka Judicial Academy, Crescent Road, 

Bangalore with a request to incorporate the same in the 
forthcoming training programmes to be imparted to the Judicial 
Officers. 

 
3. The Central Project Co-ordinator, High Court of Karnataka, 

Bangalore with a request to web-host the circular in the High 
Court Website. 

 
 

     4. Office Copy  












































